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MAHARASHTRA LEGISLATURE SECRETARIAT

The followmg B1ll Wthh was mtroduced in the: Maharashtra Leglslatxve Councﬂ ‘
on 6th April 1988 is pubhshed under rule 111 of the Maharashtra Leg1slat1ve «

Councll Rules —_

L. C. BILL No. V OF 1988.

A BILL '
- to amend the Maharashtra Ag'rzcultural Universities (Krzshz Vzdyapeeths) Act 1 983

WHEREAS it is expedxent to amend the Maharashtra Agrlcultural Umversmes

lV)I?Lhi . (Krishi Vidyapeeths) Act, 1983, for the purposes hereinafter appearing; It i is hereby

of  enacted in the Thlrty-nmth Year of the Repubhc of India, as. follows —

Vidyapeeths) (Amendment) Act 1988,

(2) Tt shall come izito force on such date as the State Gevernment may, by noti-
: ﬁca.tlon in the Official Gazette, appomt

AMAE—CR (?m)

- A

‘1. (1 ) Tlns Act may be called the Ma.harashtra Agncultural Umversmes (Krzshz Short tltlc

mencement
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- ‘Amendment 5 In section 5 of the Maharashtra Agrrcultural Umversmes (Krzshz thyapeeths) '

of ﬁ;g‘_‘;&? Act 1983 (hereinafter referred to ag “ the principal Act ”),— ,
of 1983., . () in the first prov:so, after clause (w), ‘the followmg clauses shall be mserted
' namely —_— - ‘ , .

“ (vzz) chrldren of defence personnel

(viii) students, passing’ quahfymg exammatlon from the school or mstltutmn v

: srtuated within a Umversrty area :

(b) in the third proviso, for the words “ Provraed further that nothmg th'e words '

.“Prov1ded also that, nothing™ shall be substituted.

Amendment 3, In ‘section 14 of the principal Act,—
~of section 14 .

of Mah. XLI ‘(a) for the words *“ and other Officers”.the words “ Other Oﬁicers and Oﬂicers-: -

- of1983.  declared by Statutes” shall be substituted; - . :
- (b) after clause (xif), the following headlng shall. be, 1nserted namely — -
“(d) Oﬁicers ‘declared -by- Statutes ' '

* (c) for the ex1st1ng both prov1sos the followmg pr0v1sos shall be Substltuted

namely:— °

“ Provrded that, the same person may be appomted to more than one post.
. in thé category ‘of Acadennc Ofﬁcers or Other Oﬁicers or Oﬁicers declared by ,

: Statutes

Provrded further that in the category of Academlc Oﬁicers or Other Officers

, ~or Officers declared by Statutes any of the posts may be ﬁlled or may not be
xﬁlled at any trme

Amendment 4 In section 17 of the pnncrpal Act for sub sec‘non (7) the followmg sub sectlon .

og l\s/erctl;%n{ lll’ shall be substrtuted namely 4 , v
of Ma )
~ of 1983. “ (7) (a) The Vice-Chancellor shall draw such emoluments as'the State Govern—

ment may, from time to time, whether prospectively or retrospectwely, determme

. (p) The other conditions of service of the Vice-Chancellor shall be such as may -
“be determined by the Statutes and accepted by the che Chancellor at the time of _

: hlS appomtment

Provided that, the emoluments and other condmons of serv1ce shau not ‘be*
varied to the dlsadvantage of a V1ce-Chancellor dunng hxs tenure ‘as 'Vrce- )

- .~ Chancellor.”

Amendment 5, In section 37 of the prrncrpal Act, m clause { b) the words ‘emoluments and *’,

of section 37
of Mah. XL1 shall be deleted

of 1983.

:‘Amendment 6. In sectron 58 of the prmcrpal Act R
"~ of section 58

of Mah, XL . (a) in sub-section (7), in the provrso, for the words ¢ shall be made by a. Selectron :
... of 1983..." Committee to be-appointed ” the words ““ shall be made on the recommendatlons

of the Selection Committee to be -constituted ”” shall be substituted ;

" (b) after sub-section (2), the followmg sub-section shall be added na.rnely — _- .

~“(3) The Vice-Chairman of the State Council shall act as Chairman of the

Selection. Committee. -In the absence of the Vice-Chairman or in the event of:
.. the post of Vice-Chairman being vacant, one of the members of the Selection
" Committee hominated by the Charrman of the State Councﬂ shall act as the

~Chairman of" the Selection Committee.™

{;}f ﬁ’gﬁ?&ﬁ * hot below the ran and endrng with the words “or Drrector ” shall be deleted

0f 1983, -

\mendment. 7, 1In section 59 of the. principal Act, the portlon begmmng w1th the words :

Mah.
- XLI

of =
1983,
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o ' STATEMENT OF OBJECTS AND REAso‘Ns

The Maharashtra Agneultural Universities (Knshz Vzdyapeeths) Act 1983 was
- enacted for the better governance of the four Agricultural Universities in the Sta.te of -
Maharashtra and for more efficient administration, better organisation of teaching, -
tesearch and extension education in those  Universities.; For the purpose of efficient -
‘implementation of the provisions of the Act, certain amendments in- the Act are
found necessary. .- The followmg notes on some of the 1mporta.nt clauses explaln the

’ prov151ons of the. B111 — , .

Clause 2. ——Sectlon 5 of the Act empowezs ‘the Umversny, to reserve, subject to

; the previous sanction of the State Government, certain seats for the’ purpose of

‘admission in any college, for certain classes of persons as specified in that section. -

- Itis proposed to amend this section to provide for reservation of seats for two more .
- classes of persons, namely, children of defence personnel and students passing
- . qualifying examma.tlon from the school or institution situated w1th1n the Umvers1ty
- . area. : . L

- Clause 4.~This clause seeks 'to amend sec_tion_ -17' to.provide that the Vice-'
Chancellor shall draw emoluments as may be determined by the State Government
.- -from time to time, whether prospectively or retrospectively, and that the other

. conditions of service of the Vice-Chancellor shall be such as may be determined
by the Statutes and accepted by the Vice- Cha.ncellor at the t1me of his appomtment

. Clause 6. -—Th1s clause seeks to amend sectlon 58 to provxde that the Vice-
 Chairman of the State Council shall act as'Chairman of the Selection Committee
~and in the event of his absence or the post being vacant, one of the members of the -
“Selection Committee nominated by the Chairman of the State Councﬂ shall act .
- as Chairman of the Selectlon Commlttee o . - .

" Clause 7. —By thls clause, section 59 of the prmclpal Act is proposed to be -
.- amended to provide that the Pro-Chancellor shall be competent to transfer any
- member of Academic staff and any officer from one Umversrty to-another University -
in order to make available the talent and expertxse of such ofﬁcers to all the
Agrlcultural Umversﬂ:les in the State ‘

SR S  BHAGWANTRAO GAIKWAD,
" ‘Dated the.24th March, 1988. . S Mlmster for Agnculture

L S C. M. DHOPARE,
Bombay, dated the 6th April 1988. : " Secretary (II),
o o A Maharashtra Leglslattve Councxl



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 

